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Amount written off as bad debt by 
N.F.D.O. 

1943. SHRI ARVIND GANESH 
KULKARNI: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state: 

(a) whether it is a fact that the 
National Film Development Corpora 
tion has written off a huge amount as 
bad debts and declared a considerable 
amount as doubtful debts; 

(b) if so, what are the details in this 
regard; and 

(c) what steps are proposed to be 
taken by Government to improve the 
financial position of the Corporation? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE): (a) and (b) Yes, Sir. 
Against a profit of Rs. 53.72 lakhs during 
the year 1980-81, the National Film 
Development Corporation has written off 
Rs. 49.14 lakhs as bad debts and shown 
Rs. 4.50 lakhs as doubtful debts. These 
bad find doubtful debts pertain to the 
erstwhile Film Finance Corporation/ 
Indian Motion Pictures Export Cor-
poration. 

The above mentioned adjustments 
have been made by NFDC for accounting 
purposes. The Corporation is continuing 
to take steps to recover the amounts from 
the parties concerned. 

(c) The financial position of the 
Corporation is being improved by 
bringing about stricter financial dis-
cipline, proper scrutiny of applications for 
financial assistance for production of 
films, increased exports of Indian films, 
expansion of distribution and exhibition 
net work for Indian and imported filmg 
and through the execution of projects like 
16mm centre, subtitling unit and VCR 
unit. 

Creation of Cadres for Employees of 
Doordarshan 

1944. SHRI SYED SHAHABUD-
DIN: DR. SARUP SINGH: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state; 

(a) whether Government have cre 
ated cadres for various categories of 
employees  of Doordarshan; 

(b) if so, the particulars thereof 
with their sanctioned strength as on 
1st April, 1982, including deputation, 
leave and training reserves and the 
salaries applicable to various grades 
of each cadre; 

(c) whether recruitment rules have 
been framed, in respect of these cadres; 

(d) whether the Doordarshan has 
evolved a transfer policy for its emp-
loyees; and 

(e) what is the procedure for the 
selection of employees for higher training 
in India and abroad? 

THE  MINISTER  OF     INFORMA-
TION AND BROADCASTING    (SHRI 
VASANT SATHE):   (a)  to  (c)    The 
engineering  staff  of Doordarshan    is 
borne on the common cadre with AIR. For 
Group 'A' and Group 'B' posts of the 
Programme Cadre of Doordarshan, separate 
recruitment rules have since been   notified.   
Recruitment rules for staff artists have also 
been    issued. Action has been initiated to 
frame the recruitment ru^g for   the   
rema;ning categories of Programme,     
Administrative and miscellaneuos posts. 

Information about the sanctioned 
strength including leave reserve etc. of 
various categories of posts and their 
pay/fee scales is indicated in the 
statement.  (See below). 

(d) Posting/transfer of Doordarshan 
employees are made keeping in view the 
needs of the service and general 
instructions of the Government in this 
regard. 

(e) The selection of employees for 
higher training in India and abroad is 
made on the basis of seniority-cum-merit, 
qualification", experience and expertise 
in the field, future utilisation of the 
training for the benfefit of the 
organisation etc. 
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Publication of Number of   Copies by 
Newspapers 

1945. SHRI SYED    SHAHABUD-
WN: DR.  SARUP SINGH: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the number of newspapers which 
have so far complied with the 
Government order to publish prominently 
the number of copies of the previous 
issue; 

Ob) whether some newspapers have 
challenged the order in a court of law and 
obtained an interim stay order; 

(c) the rationale behind the order; 

(d) whether the Government ins-
pection machinery cannot be tightened to 
check the number of copies actually 
printed promptly; and 

(e) whether Government propose to 
revise of the order? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI ARIF MO-
HAMMED KHAN): (a) According to the 
information available with the Registrar 
of Newspapers for India, the number of 
such newspapers is 32. 

 

(b) No such instance has come to the 
notice of the Government. 

(c) The order has been issued with a 
view to monitoring the consumption of 
newsprint by newspapers. 

(d) while all efforts are made for 
checking the circulation of newspapers by 
the Inspection Teams of the Registrar of 
Newspapers for India, it is not possible to 
check the circulation of all the 
newspapers regularly and at frequent 
intervals because of limitation of 
resources. 

(e) The position will be reviewed 
after six months after the newspaper 
industry has started complying with 
the revised Newsprint Control Order, 
if it is found that the newspapers are 
facing genuine hardship entirely due 
to this order. 

Coverage of Parliamentary   proceed, 
togs in Newspapers 

1946. SHRI SHIVA CHANDRA JHA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state; 

(a) whether it is a fact that the 
proceedings of Parliament are given, due 
coverage in the Indian newspapers; 

( )' if so, what are the details thereof; 

 


